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New Delhis thig the g - day of February, 200,

HON YBLE MR, Se Re ADIGE, VICE CHATRY AN (a)
HON *SLE MR,KULDIP SINGH,MEMBER(D)

‘Siri Sunil Prashary -

§/o hri Jagdish Prasad Shamma,
£l ectri cal Uwargsnaﬁ/ilunj.-or Engineer,

Train Lighting, Western Railuay,
New Delhi Railway Station,
New Delhid :
#/a T-%/8, Lo Colony(MG)

Kishan Ganj, ‘
Delhi ~6 oooo.’bpli nah te

{8y ndwcate: shri K.K.Patel )
Uersus.
1e Union of India,
- throuyh
the Seneral Manxoer,
Baro da House,
New NDelhie
2, Divisional Reluway Managar,
Wastern Railway,
Kota Division,
Kota Junction(Rej)
3o S'Vl;fi Sanjeev Bharduaj,

Sre Divisional Electrical fhgineer,
Electric Low ¢hed,

Tughl ak ab ad,
“Neuw D&lhi—d‘!‘o . a.quBSDOﬂdEntSo

(By ndwcate: Sht. Meera thhibber).
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HON *BLE MR, S R ADIGE JICE CHAT A1 N (a) .

fpplicant sedks payment of sal ary for the

period May to August, 1996, with penal interest and

h

o0 st 3,

2, Respondgnts in their reply state that they have

disallowed this-payment becausn pplicant has not
marked attendance in the Attendance Register of PPID
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O0ffice in defiance of the joi:n_t note draun by tuo

S5te DEE, on 14:.;3_1;2."?95.'« hbplicaht houaua:, contends
that Railuay Bbard’s st;atutory tules nowhere entitlaes
the swperior officer to withhold salary for failure

to mark atténd_anca in aparticular registers
2. Heard both si c:!ea.";:i

4, It is.nolt.responden'ts-’_ case that applicant
has not actuallly uor_ked for th'ea fo rgsaid pars’.cdé’:’
The signing of tha attendance”reg‘i ster is primarily
to establish that an employee has attended his cffice/
organmqtlon to perfom his dutles, ahd as rsspondents
do not deny that pplicant has put in work for the
aforesaid psried, his sal ary and allouwances for thg
aforesaid period should be relossed to him within 9
month from thg dats of B‘chiﬁﬁ".é‘f‘ @ wpy of this order.
t will houever be open to respondents to make ol esr
to mplicent that if he wntinues not to affix his
signature in the prescribed attendance register, such
behaviour will inuite sppropriate departmentzl action

in acwrdance with relavant rul es/instructions..

5. Te 04 is disposed of in tems of‘ para 4

abo vae Prayrr for interest and msts is reaected.
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